s511 P.M.B. Comm.
REPORTED ACCEFTANCE BY INDIA oOF

BriTISH PLAN TO END CARCO PrOBLEM

BETWEEN INDIA AND PARISTAN

Shri Daji: I call the attention of
the Minister of Transport to the
following matter of urgent  publie
importance and request that he may
make a statement thereon:

“The reported acceptance by
India of British plan to end cargo
problem between India and Pa-
kistan ™

The Minister of Transport (Shri Raj
Bahadur): 1 must first of all sey
that there was no British plan and so,
the question of acceptance does not
arise, With these words, I lay the
statement, on the Table of the House.
[Placed in Library. See No. LT-5292/
#5).

1449 hre.

COMMITTEE ON PRIVATE MEM-
BER'S BILLS AND RESOLUTIONS
SxvEnTY-Forrs ReporT
Shri Hem Raj (Kangra): I beg to
move:
“That this House agrees with
the Seventy-fifth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 1st December,

1965."

Mr. Deputy-Speaker: The motion
ig before the House.
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Shri Hem Raj: So far as the hon.
Member's Bill is concerned, it was
considered by the committee in the
light of the principles laid down in
the first report of the Committee on
Private Members' Bills and Resolu-
tions, where it has been stated:

“The Constitution should be con-
sidered as a sacred document—s



